SATURDAY, JANUARY 20, 2024

SMF( SMFG INDIA CREDIT COMPANY LIMITED
T:.._ it (formerly Fullerton India Credit Company Limited)

Corporate Offica: 1Ceh Floor, Otfice Moo 100,102 & 103, 2 North Avene, Maker Masity,
Handra Korla Complex, Bandra (E), Mumbsl - £0151,

POSSESSION NOTICE (For Immaovable Property)
{Under Aule 8 (1) of the Security Interest (Enforcemeant) Rules, 2002)

Whereas the undersigned being the authorized officer of SMFG India Credit Company
Limited (Formerly Fullerton India Credit Co. Ltd.), Having its ragisterad office at Megh
Towers, 3rd Floor, Old No. 307, New MNo. 165, Poonamallee High Road Maduravayal,
Ghennai, Tamil Madu-600095 and corporate office at 10 Floor, office ng. 101,102 &
103.2 north avenue, market maxity, bandra kurla complex, bandra (E), Mumbai-400051,
under Securifisation and Reconstruction of Fmancial Assets and Enforcement of
Security interest Act, 2002 (54 of 2002), and in exercise of powers confarred under
Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
issued Demand Notice dated 10.07.2023 calling upon the borrower(s) 1) INDERJEET
DHALWAL, 2) BRAHAMJEET DHALWAL, under lpan accounl number (s)
173025600000770 to repay the amount menfioned in the notice being Rs.
2007932.87/- [Rupees Twenty Lakh Seven Thousand Nine Hundred Thirty Two And

Eighty Seven Paisa Only] within 60 days from the date of receipt of the said notice.

The borrower(s) having failed to repay the amount, nofice is hereby given fo the
borrower(s) and the public in general that undersigned has taken physical possession
of the property describad herein below in exercise of powers conferred on him under
sub section (4) of section 13 of the Act read with Rule 8 of the Security Interast

{Enforcement) Rules, 2002 onthis 15 Day of January in the year 2024.

The borrower in particular and the public in general are hereby cautioned not to deal with
the property and any dealings with the property will be subject to the Charge of Fullerton
India Credit Company Limited for an amount of Rs. 2007932.87/- [Rupees Twenty
Lakh Seven Thousand Nine Hundred Thirty Two And Eighty Seven Paisa Only] and

Dated This 20th day of Janwary , 2024, Place: Dedhi

Motice is hereby preer fo the public at large that my cliend Mrs, Binni Sab wio of M CL, S i the owner of |
Second Feoor [Fromt Portion) cowvered ares measuring 125 5q. Yds. and super area measuring 252 5q. Yds. baliit
on Property Bearing Mo, H 1A land anes meaturing 0370 5q. Y. Setuated in Hauz Kkad, My Dbl [Csald
praparty™], The said property was arignally acquined by Late My, Kendrich Chellia Jobin vide a Sals desd datad |

¥9.11,1954. The Labe be. Kendeick Chellia lohn execufed will dated 1200871988 in favour of his wife Mrs,
Pricilla Johin. The Late M. Kersdrick Chellia fohn déed on 30.05.1988. Thereafter, Mrs. Pricilla Bohn (W/o Late

iy, Kiamedrich Cheeliia Johin] died on 03.06.1988 leaving behind M, Kersdrich Cheeliia John reflecting the mamos af |

Bl Bdsicaliei Sylvia Ramadearni |alias Mrs, Dasw Mrivaling] [Dagghtes], M Steghaen Subbashehandra kahn

{3on) and M=, Mais Lilla Usha lohn [alias M. Usha lehn) {Davghfer) as only legal beirs s bis onby legal e |

entitled to be the cwner of the sald property as per the Mufation Letier dated 20003, 1950,
The Mrs. Mrinalini Sylvia Ramaswamd [alias s, Dasd Mrinalisi] died an 21.00.20284 and M5, Masis Lilla usha

ledin [alias Mg Usha lohnj who died en 21022004, The Mitation Leiter wai duly issued in the name of Mr. |

Siephen Subhash chandea John in respect of Second Floor [Frong Sicde] with terrsce nghts and above the said
front skde portion along with servast guarier. Thereafter, Mr. Stephen Subhash chandra John died on

12.02.2019 leaving bahird Shaluntada Sulbhash chandsa lohm jwila], Dr, Anjali Biren Joski and Fs. Mrinaling |

Athony |Davghlers) as anly begal hairs, Then Balinguesh mest Deed dsted J6.04, 2010 word #xecuted By Mrs,
Shafnantala Subhash chandea lohin and B, Angali Biren foshi throup h theeir attceney Miss Sicole Priva Anthomy
i respect of their share inthe Property throwgh Doocument nio. 3247 book noo L, vol. mo. 2792, page no. 75 to 30
an 2603 3019, SR Ya, Hliez Kas, Maw Delbi

Thin Sale Deed dited 08, 09 000 pxecuted By M, Mriradni Sntheey [0 Lste M, Stephen Subhaih ¢handra |

Jofin) in favour of Mrs, Bnni Sah W' M C.L Sab) in respect of Second Floor [Front Portion} covered area

measwring 125 Sg. Yds. and having swper anea measuring 252 5q. Fds. of built up Property Bearing Mo, H-14 |

Land area measuring 503.7/10 Sa, Y. (Doc. No. 3535, Boak No. L, Vol. Mo, 3452, Page Mo, 37-29, Regd. On |

0000, 2020, 5RO =N A Dalhi,

Then, Mutation Letter dated 03.11. 2009 issued by South Delhi Municipal Corposation in favowr of Mrs. Binnd
Sahi in respect of Second Floor Froet Portion cowered areameasuring 125 5. yds., of Freehold Property Bearing
Mo, H-18 anea maasoricg 5037710 5. Vs,

Al thoss persond) eetiflies hondng any rights, title, interest, shae, claim, demend shstsoeser in respedt of the

sakd property or any parts thersof being the legal Beir of Late Mrs. Birmala or by way of sale, mortgage, |

transfer, exchange, gift, beguest, trust, Inheritance, tenancy, sub-tenancy, keawe and license, care taker basis, :
possession, Lamily arrangementisattiament, decres or order of asy Court of Law, Contractsfagreemeants, |

encwmbrance, lis penders, and/or sy commitment or othenaise hivwsomer inta | aver or ppon the said
property are hereby requened o give notice thereof in writing together with the supporting documents and
particulars of any such right or clalm to the undersigreed advocate, hawing address 25 Office at Ansal Fortune

LGF-57, Sactod-18, Moida LLP within 7 [sewen) days fram the date of publication hereof, Tailing which the claim, |

i any, shall be deemed ta have been mleased or waived,

Aoy Prashant Rawat [Mob)o958450315

interast thereon.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the
Act, in respect of time available, to redeem the secured assats.

Descriplion Of Immovable Property: BUILT UP PORTION, AREA 24.536 S0.MTRS., ON
THIRD FLOOR WITHOUT ROOF RIGHTS, BUILT IN PART OF FREEHOLD COMMERCIAL
PROPERTY NO.1, OUT OF TOTAL AREA ADMEASURING 5450.MTRS., SITUATED IN BLOCK
NO.PSP-IV, SERVICE CENTRE, OPPOSITE SECTOR -11 EXTENSION, ROHINI, DELHI-110085

Place: DELHI Date: 20.01.2024 S0/, Authorised Dfficer.
SMFG india Credit Company Limited (formerty Fulbarton India Credit Co. Lid.)

PUBLIC ANNOUNCEMENT

(Regwation 14 of the insovency and Bankruptcy Board of india
iVirlwrdary Liguidatiopn Process) Regulistions, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

NRTU FOUNDATION

RELEVANT PARTICULARS
1. | Marmue of Corprorsie Person | NRTU FOUNDATION
2. Date of Incomaration of Corporate [} May, 208

Perscn
A, Authority under which corporate
person = incorporated [ registansd
4, | Comporate identity Mumbar of
Comprate Person
| Address of the Registered Office
ard Frincipal Office OFf Corporate:
Person
5. | Liquidation commencement dake
of Comorale Person
7. | Name, address, ermall address,
talephone number and the
resgishraticn numbes of {he
|kyuibdertor

| Registrar of Cormpanies: Delli
| LUB090ADL2018NPLIZ343T
| ROGM NO. 366 RAIL BHAAN, 1 RAISINA ROAD,

CEMTRAL DELHI, NEW DELHI, DELHI,
IMDikA, 1200

| Jarwary 17, 2024

LAy

| De=pak Kumar Goyal
Ruo; Fliat mo 104, Shrdher Apartment 884,65,
Ward no B, Mehrauk, New Delhi - 110030
Email id: ca despabumbai@igmeal.com
Contact Number: 9000035308
IBE| Repn. Mo
IES P00 AP PO2AS0 2022202314143

Towser Mo, 4, Rgjendra Plaos, Mew Delhi- 110008
I | a | Emall ik bo.retuBigmail.com
B Last date for submission of chams | Febudey 15, 2004

Form No. INC-26
[Pursuant to Rule 30 the Companies (Incorporation) Rules, 2014]

Advertisement to be published in the newspaper for change of registered
office of the company from one state to another

BEFORE THE CENTRAL GOVERNMENT (RD, NORTH REGION BENCH, DELHI)

In the matter of sub-section (4) of Section 13 of Companies Act, 2013 and clause
(a) of sub-rule (5) of rule 30 of the Companies (Incorporation) Rules, 2014

AND

In the matter of M/s Annuabhuj Realtors Private Limited having its registered
office at DSC 260, South Court DLF Saket New Delhi DL 110017 IN ......Petitioner

Notice is hereby given to the General Public that the company proposes to make
application to the Central Government under section 13 of the Companies Act, 2013
seeking confirmation of alteration of the Memorandum of Association of the Company
in terms of the special resolution passed at the Extra ordinary general meeting held on
Thursday, 18" January 2024 to enable the company to change its Registered Office
from "NCT of Delhi to the State of Haryana at Bawal District Rewari".

Any person whose interest is likely to be affected by the proposed change of the
registered office of the company may deliver either on the MCA-21 portal
(www.mca.gov.in) by filing investor complaint form or cause to be delivered or send
by registered post of his/her objections supported by an affidavit stating the nature of
his/her interest and grounds of opposition to the Regional Director at the address
B-2 Wing, 2" Floor, Pt. Deendayal Antyodaya Bhawan, CGO Complex, New
Delhi - 110003 within fourteen days of the date of publication of this notice with a copy
to the applicant company with a copy of the applicant company at its registered office
at the address mentioned below:

"At DSC-260, South Court DLF Saket New Delhi DL 110017 IN "

For and on behalf of the Applicant
Annuabhuj Realtors Private Limited

Sd-

Surender Agnihotri

Date: 19.01.2024 (Director)
Place: New Delhi DIN: : 10048902

Asidress for comespondence; Gt 70 Vilkrant Towes,

Motice is hereby givan that the NRTU FOUNDATION has commenced saluntary liguidation
an fanuary 17, 2024,

The atakehobders of NRETU FOUNDATION are hereby called wupon to submit & proof of their
claims, on or before February 15, 2024, to the lguidator at the address mentioned
against item 7.

The financial craditors shall subrmit thedr proof of claimes by electronic means onty. All ather
stakanolders migy submit the proof of claims in person, by post or by electronic means,
Submission of false or migleading proofs of elaim shall attract penalties.

Date: January 19, 2024 Deepak Kumar Goyal
Plarca; New Delhi Liguidator

IBBI/IPA-001/IP- PO2490,/2022-2023,/14143 4

"IMPORTANT"

ISt care Is taken prior 10 acceptance or advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

CLIX HOUSING FAINANCE LIMITED
Registered Office: Aggarwal Corporate Tower, Plot No. 23, 5th Floor, Govind Lal

Sikka Marg, Rajendra Place, New Delhi-110008

POSSESSION NOTICE (Appendix IV) Rule 8{1)

Whereas the Authorired afficer of Ciin Houssng Finance Limited (Clin), @ Howusmg Fnante Bank
{ompany under the National Housing Bank Act. having its Registered Office at; Agparwal Corporate
Toweer, Plod Moo 73, Sth Floar, Gownd Lal Sikka Marg, Rajendra Place, Newi Dethi-110008, under fhe

prowelion o the ‘:-{ uriieabion and Reconsiruction of Hnancial assely and Enforcement o Secunty

inferesl Act, A0OG (54 O 2000 Chereinatier reterred fo &t “A00) and in exeriise of the powers
coferred under Secion 13021 of the At read with Rule 3 of the Securdy Inferest (Enforcement) Rule,

2002 msued 2 Demand Nolie dated 09-Mov-20113, calling upon

1. VINAY KUMAR, 5/0 SHYDRA| SINGH PROPERTY N0 -0- 1AM 54 GALI WOL 5 MAHAVIR ERCLAVE,

PRET-1, DELHL NEW DELHET 10085, RLSO AT=- RI-DS8 145, GALI MOLS, MEHAYIE ENCLAVE, MAHAYIR

ERCLAVE, SOUTH WEST, DELHI-11004%, 2. BEBY WD VIMAY EUMAR, PROPLRTY WO-D-187154

sAll W0, 5 MAHAE EMCLANE, PART-1, DELHL, MEW DELHI-1T0045 ALSD AT:- RI-D1, AS149

BARBSEYIE ERICLAVE GALI D, 5. PRLAM WILLAGE, SOUTH WEST, ELEI-1 10045, 3. RAM AVATAR, 50

ATTAR SINGH, D ASTDS D, GALI MO-5, MEHAVIE ENCLAVE-T, PALAN., SOUTH DELHI-1 10025
T repuy the amaun] mertaned in the nobce e, of R 15,97, %447 - (Rupees Fifteen Lakh Ninety

One Thousand Nine Hondred Forty Four Only) dated 07 -Nov-2023, alang with the applicabbe

nieres] and ofteer (hanpes within Sudy (&0) :11','.‘“:-'11 {hie daie of rec il of ik s ol
Thi Borrower had laled to nepdy the amoinl, Notice B henely gaen 1o the Borrower and thie publii
n peneral that the undersigned has (aken possession of the propenty described hersin below In

EREHE '|.-:-.h- combermed an him under sub-section (4) of section 13 al A read with Bule ¥ of (he

'irrl arity Imterest (Esfarcement) Rubey, 2000 on 17th day of Jan 2024,
ihe Borrower m H'1 ulat g I1~ pubds in general 15 hereby cautioned nod 1o desl wath the
POy A ar 1y dealmngs w ih hE proge iy wil B Sudiec io e |:‘|.|||;|' o CLIE for an amaunt af of

Rs. 15,91, 944/-(Rupees Fifteen Lakh Ninety One nd Nine Hundred Forty Four Only)

dated M-Hﬂrl’ﬂl] along wilh the apphcabile interes and odber charpes
Thie attention of the Borrower i imated o provisions ol sub-secton (8] of section 13 of the A, in
ietpeit of ime available, 1o redesm the wecured a5

DESCRIPTION OF IMMOVABLE PROPERTY/SECURED ASSET IS AS UNDER

ALL THAT PRECE AND PARCEL OF PROPERTY ENTIRE UPPER GROUMND FLOCR WITHOUT ROCF /TERRACE
RHGHTS OUT OF BUIgT-0r PROPERTY MO, BI-D- TAN54, LAND AREA MEASURING 475 S0. YDG, LE
39.714 50. MTR., OUT OF KHASRA NO. 652/92, 93 & 94, SITUATED IN THE REVEMUE ESTATE OF
WILLAGE MASIRPUR, DELHI STATE DELHI AND COLONY KNOWN A5 MAHAVIE ENCLAVE, NEW DELHI-

110045
Place: Mahavir Enclave - 1 Authorized Officer
Date: 170172024 CLIX HOUSING FINANCE LIMITED.

L} HDFC BANK

Tel.

HDFC Bank Limited

Branch : The Capital Court, Munirka, Quter Ring Road, Qlof Palme Marg, New Delhi-110 067
- 011-41586568, CIN LESS20MH1994PLCOS0G 18, Website, www.hdfchank.com

costs, charges etctill the date of payment and/ or realisation.

POSSESSION NOTICE

Whereas the Authorised Officer of HDFC Bank Limited {erstwhile HDFC Limited having amalgamated with HDFC Bank Limited by virtue
of a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC), under the Securitisation
And Reconstruction of Financial Assets and Enforcement of Security Interast Act, 2002 ("said Act”) and in exercise of powers conferred
under Section13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notices under Section 13 (2) of
the said Act, calling upon the following borrowers to pay the amounts mentioned against their respective names together with interest
thereon at the applicable rates as mentionad in the said notices, within 60 days from the date of of the said Notice/s, incidental expenses,

Sr. Name of Borrowers Outstanding Date of Date of Description of
No. Dues Demand | Possession | Immovable Property | Secured Asset
Notice
1. |BIRENDRA DUTT & MRS Rs. 14.48,270/- 2B-JUN- | 15-JAN-2024 | FLAT NO, F-211, B-1, 2nd FLOOR, LIG,
SAROJ SHARMA {Rupees Fourteen 2022 (PHYSICAL | (T/S) SITUATED IN RESIDENTIAL
Lakh Forty Eight POSSESSION)| COLONY PRATAP VIHAR, SECTOR-11,
Thousand Two GMP, TEHSIL AND DISTRICT
Hundred and Seventy GHAZIABAD, UTTAR PRADESH ALONG
Only}) due as on WITH UNDIVIDED PROPORTIONATE
J1-MAY-2022 * sHARE OF LAND UNDERNEATH AND
COMSTRUCTION THEREON FRESENT
ANDFUTURE
2. |MR KIRTI MOHAN RAWAT & Rs.54,23 481/- M-JULY- | 17-JAN-2024 | PLOT NO-2406, 24th FLOOR, TOWER T-
MRS, NUPUR AWASTHI (Rupees Fifty Four 2022 (PHYSICAL | 28 "PARAS TIEREA", PLOT GH-01,
Lakh Twenty Three POSSESSION)| SECTOR 137, NOIDA, UTTAR PRADESH-
Thousand Four ALONG WITH UNDIVIDED
Hundred & Eighty PROPORTIONATE SHARE OF LAND
One Only) due as on UNDERNEATH
30-JUNE-2022"
3. |MRS NEELAM Rs.14,64,556/- 08-MARCH- | 17-JAN-2024 | FLAT No. 150-D, 3RD FLOOR, ELOCK-38,
(Rupees Fourteen 2021 (SYMBOLIC | NOIDA FLATS, SECTOR 73, UTTAR
Lakh Sixty Four POSSESSION)| PRADESH WITH UNDIVIDED
Thousand Five PROPORTIONATE SHARE OF LAND
Hundred & Fifty Six UNDERNEATH
Only) as on
28-FEB-2021*
4. |MRS POOJA JHA & MR Rs. 32,63 840/- 26-APR- | 17-JAN-2024 | FLAT-28021, FLOOR-27, BLOCK- C,
PRAVEEN KUMAR JHA { Rupees Thirty Two 2023 (BYMBOLIC | GAUR CITY-2, 14TH AVENUE, PLOT GH-
Lakhs Sixty Three POSSESSION)| 03, SECTOR 16C, GREATER NOIDA -
Thousand Eight 201310 WITH UNDIVIDED
Hundred & Forty PROFPORTIONATE SHARE OF LAND
Only ) Dues as on AND CONSTRUCTION THEREON
31-MAR-2023* PRESENTAND FUTURE

respect of ime available to redeam the secured asset/s.

Place: DELHI-N.C.R.
Date : 19-JAN-2024

*with further interest as applicable, incidental expenses, costs, charges etc incurred till the date of payment and / or realisation.

However, since the borrowers / Legal Heirs and Legal Representatives mentioned hereinabove have failed to repay the amounts due,
notice is hereby given o the borrowers /! Legal Heirs and Legal Representatives mentioned hereinabove in particular and to the public in
general that the Authorised Officer’s of HDFC has taken Physical possession from serial no. 1 to 2 and Symbolic possession from
serial no. 3 to 4 of the immovable properies! secured assets described herein above in exercise of powers conferred on himithem under
Section 13 (4) of the said Act read with Rule B of the said Rules on the dates mentioned above.

The borrower mentioned hereinabove in particular and the public in general are hereby cautioned not to deal with the aforesaid immovable
properties / secured assets and any dealings with the said immovable properties! secured assets will be subject to the mortgage of HDFC.

Borrowers {  Legal Heirs and Legal Representatives attention is invited to the provisions of sub-section (8) of section 13 of the Act, in

Copies of the Panchnama drawn and Inventory made are available with the undersigned, and the said Borrower is requested to collect the
respective copy from the undersigned on any working day during normal office hours.

Regd. Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai - 400013

For HDFC Bank Ltd.
Sd/-
Authorised Oficer

financi“ ep*. in

Retail Assets Centre - Axis Bank Ltd., Azis House, Tower T-2, 2nd Floor, [-14, Sactor-128, Moida Expressway,
fown, Noida (U.PJ-201301 Corporate Offic

ERACEEAL 8 aypee Greens Wish

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Pandurang Budhakar Marg, Worll, Mumbal-400 025 Re
Samartheswar Temple, Law garden, Elisbridge, Ahmedabad- 380006

Whereas [he borrowars'so-borrowarsguaraniarsimorgagars menlioned bansurder had avaled ha linancial assistancs ram Axis Bank Lid, We stale that
daspite having availed the fnancal assisianca, the barowersiouarartors/marigagers have camenitted waricus dafzalis in rapayment afinderest and principal
amounts &5 per due dates, The account has besn classified as Mon Perfoming Azsel on the respective dates menfoned hereunder in aceardance with the
dirpctives'guidelnes issued by Raserve Bank of india. consequant 1o e Aulhanized Oficer of Axis Bank Lid. under Securilizalion and Reconsiruction of
Financial Assets and Endorcamant of Sacurity Inlerest Act, 2002 & in axercisa of powers confamed undar Saction 13(12) read with Rule 3 of Sacurity Inlerest
(Erforcament) Rules, 2002 ssued Demand  Motices on respeclive dates mentichad barsin below urder Section 1302) of SARFAZS! At 2002 calling upon
trik alaman) barmowiens (quatanlors imorgagans W repay thi amounl ménlioned o e falices bgether with furhes indesest al th conlrachual rabe on the
amount mentioned n the natices and incidendal expenses. cost, charges eic unil the dabe of payment within &0 days from the date of recaipt of notices. The

DEMAND NOTICE

: Block-B, Bo

rodd Office: "Trishul',

natices issued o Sem on their last known addresses have returned un-served and as such ey are henaby informed by way of public natice aboutthe same.

1bay Dyeing Mills Compound,
Jrd floor, opposite

NAME OF THE BORROWER | ADDRESS/ CO-
uﬂmmaumium

mvm EM

Date Of Demand Notice

Outstanding Amt {Rs.| As On Date of Nofica

1, Mis Snepex Dn.l-ersea's .ﬂ. Parirershep Fi
Through As Partiners At Plot Mo 280, 1682 Math
Road Fandabad Haryana 121002

Swest Sector 28 Fardabad 121008

Sweat Secior 78 Fardabad 121008

Mear Bangal Sweat Seclor 28 Fandabad 121008

2. Mr. Mayank Midha Sio Deepak Mdha, Pariner
Mis Snepex Owverseas H Mo 1133 Near Bangali

3. Mrs. Megha Migha Wio Mayank Migha, Parlner
s Snapex Owversaszs H No 1133 Near Bangal

4, Mrs. Beena Midha Wio Deepak Midha H Mo 1133

rm, | Al That Fan Ay Pan:el EHTH& Land

J0-10 2023

ura | Propery [d Mo POTO043A0324, Areal

18 DEC 2023

Measuring B.5 Marda, In Khewal Ma. 70,
Mustatil Mo 11, Killa Mo, 252 (2-12)
Mu, No. 14, Kila No. 53-8}, 6(3-0), In

Waka Mauja Fatehpur, Chandila Tehs

Ris. £5,99,608.58"- (Rupaas Sixy Five Lakh
Eighty Mine Thousand S Hundred Nine R and
Fifty Mirne P Caly)

And Disl, Faridabad, Haryana Together With The All The Buiiding & Siructure Thareon
Fixfure, Fittings And All Plant & Machinery Atachad To The Earth Or Permanenty
Fastened To Anything Attached To The Earth, Both Present & Future Bounded As Under
East=4z perdeed, Wesl - As perdeed, South - &s per deed, North - &5 per dead

In thes circumstances &s afaresaid. the notice is haraby given (o tha above bormoaars, co-borowers and’ or thal guarantons (whene evar spplicable) fo pay the
outsianding dues as mantioned abave afang with fubure interest and apolicable charges within 60 days from the data of the publcadion of thiz natice faling
which Turtbr steps will e taken aler S exping of B0 daws ol the dale of Ihes nolice agaers] he secured assets moloding laking pessasson of the securd
assels of the baorrowers and the med gagors uner Sectan 1344) of Sacurdsation and Reconstruction of Financal Assets and Endorcerment of Secunty Interes)
Act 2002 and the applicabds rules thereunder. Kind atbantion is irited S provisions of sub-Saclion (8) of Section 13 of the SARFASS! Act whergunder you can
tender the anfire amount of outstanding dues togethar with all casls, charges and axpenses incured by tha Bank anly tll the dabe of publication of tha natice for
sale af the secuned assalis) by publc auwchon, by imiling quetations, endar fram public or by private trealy. Pleasa alsa nobe that # the enlire amaund o
outslanding dues together wilh e cosls, charges and axpenses Incimsd by the Bank is rol endefed bedore publication of roboe bor sale af the secuned
assets by public auction, by irdting quodatons, bendar from pubhc or by privati irealy, vou midy nof He entitiec v radeem the secuned 33sel(s) Please nobe
that wnder Sectlon 13 [13) of the sald Act, no Borrower shall, transfer by way of sale, lease ar stherstse any of his secured asseds referred fo in the

“FORM NO. INC-Z26"

[Pursuant to rule 30 the Companles
{Incorporation) Rules. 2014]
Advertisement to be published in the
newspaper for change of registered office |
of the company from one state to ancthar
Before the Central Government (Regional
Direcor), Mordham Region, Minisiry ol
Carparala Affairs, Mew Dalh
In the matter of the Companies Acl, 2013,
Seclicn 13{4) of Companies Adl, 2013 and |
Rule 3E-:E'~,a:n of the Companies llr-:::lrpa:-rat-:url
Rules, 2014 a3 amended upto daba
AR
Iri the makler of
AGGARWAL BUILDING DEVELDPERS
PRIVATE LIMITED
[CIM : UTO102DLI005PTC196631)
ha'.lir»l:g ilz ragistared offica at A-1, Khasra Na.|
607 Chatigrpur Exfension Mew Defi 110074 |
... Petitipner]
NOTICE
Halice s hereby given & the General Pubsc that)
e Company prapases o make a0 apalication e}
lher Cenlral Government under Saclion 13 of the)
Campanies Acl, 2013 seaking confirmatian -:I
altaratian of [he Memarardum of Association of|
iha Company in terms of the spacial resolution|
passed &t tha Extra-Ordinary Genarad Mesting)
held on Friday, 12" January, 2024 to enable thel
Campany 1o change its HE?Ii‘E"Ed office fram|
Mational Cagital Territary of Delh® 1o *State af |
Haryana®,
Ay mrsun wh:lsE: ||l'ur5-5' i likly to ba afecied)
n'Ff Ifgonn:-ss changa of the registared office)|
mipany mey defiver aither on the MCA-|
21 portal (waey.mea.gov.in) by filing Invesion
compéaint former cause 1o be delivesed ar send)
by registerad post of ks/her absections supaoad |
by aflidavil staling he rature of hisher inberest)
an:l reunds of @ |:-l}5|| on 1o the Regionall
Do u: ar, Mariharn b.,n B-Z Wing, 2 Flagr |
Paryavaran Elhawan Gﬂ Com -3:-: Naw Delhi)
~110003 within Fourtaen days from the dele off
publication of fhis notice with a copy o thej
applicant Company a1 its registered office as|
mantioned ahove, |

On behalf of the Board |

For AGGARWAL BUILDING|
DEVELOPERS PRIVATE umrgieg
SUMIT KUMAR AGGARWAL |

mefice, withaut pricr writben cansent of the secured creditar,

Ciated : 20.01.2024, Place: Moida

Authorized Officer, Axis Bank Lid.

PLACE : NEW DELHI DIRECTOR |
DATE : 20012024 DIN - D2814386]

el punjab national bank

---the name you can BANK upon !

Circle Office, 1

E-AUCTION
NOTICE

Oriental Bank of Commerce (@ United Bank of India

E-AUCTION SALE NOTICE TO GENERAL PUBLIC UNDER RULE 8 & 9 OF THE SECURITY INTEREST
(ENFORCEMENT) RULES 2002, PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 read with proviso to Rule 8 (6) of the Saecurity Interest (Enforcement) Rules, 2002, Nolice is haraby given to the public in general and
in parlicular to the Borrower (8) and Guarantor (s) that the below described immovable property mortga
constructive/physical/ symbolic possession of which has been taken by the Authorisad Officer of the Bank/ Sacured Creditor, will be sold on “As is
where Is", “As is what is", and “Whalever there is” on thae date as mantionad in the tabla herein balow, for recovery of its dues due to the Bank/ Secured
Craditor from the respective borrower (8) and guarantor (8). The resarve price and the eamast money depaosil will be as mentionad in the table below

against the respactive properies.

Last Date of EMD Deposit :
Time :
Description of the Immaovable Properties Mortgaged/

E- Auction Date:
sl Name of the Account

SCHEDULE OF THE SECURED ASSETS

01.03.2024,

ged/charged

-2, Raghunath Nagar, M.G Raod, Agra

o the Secursd Craditor, the

Date 29.02.2024
10:00 A.M. to 4:00 P.M.

£ D 0 Cwmand Motice s T2 of SARFES ACT 201 1) Rpssr Pore B 0 L

till

Partners- 1. Shri Ravi Singhal
Slo Shri Satya Narayan, 2. Shri
Shishir Singh S/o Shri Ram Vinod
Singh, 3. Shri Girish Chand
|Goyal Sfo Shri Soran Prassad
Agarwal,

{Guarantors- 1. Shri Ram Vinod
Singh S/o Shrl Harmam singh, 2.
Smi.Radha Singh Wio Shri Ram
Vinod Singh, 3. Smt. Suman
|Goyal, 4. Sml. Archana Singhal
Wio Shri Ravi Singhal, §. Smi.
Shally singh Wio Shr Shishir

Shri Girish Chand Goyal, 7. Shri
Shekher Singh Sio Shri Ram
Vinod Singh, 8. Smt. Shivangl
Singh D/o Shri Ram Vinod Singh
Corporate Guarantor- M/s Ram
Mehear Infra developar

Pt Lid.

137.87 sqmit. situated at Vardan Homeas, North Vijay Nagar Colony,
Mauza Lashkarpur Hariparwat ward Tehsll & Dist. Agra, In name of]
Smt, Archana Singhal W/o Sh. Ravi Singhal & Sh. Shishir Singh Sfo
Sh. Ram Vinod Singh & Sh. Deep Goyal S/o Sh. Girish Chand Goyal
having proportionata leasa hold rights in land Boundaries as per title
deed-Easl- Open o Sky, West- Open to Sky. North- Open to Sky

South- Corridor, Lift, exit and Stairs.

F) Qutstanding Amount as on .
INo] Borrower(s)Guarantor(s) : = JEMD
Own ropertyl| (3) Prasesaion Clate us "304) of SARFESIACT 02|,
Name of the Branch er's Name(mortgagers of property(les)) Hi Nt f osseion Stk Py orarache] - O InCrease Amaurt
1. 1Borrower-Mis RK.M. DAIRY]1. Par-Fassu with SBI charge on Flat no, 702 (Tth Floor), Block C.|E) PNB- 11.05.2023 A)Rs 6781 Lag
PRODUCTLLP part of plot Mo, 267250 and Part of Plot No, 203 A, measuring area|SBI- 09.011.2022 m —
Hs. AN (S

Z.Pan-Passu charge with SBI on Flat no. 206 (2nd Floor), Ashirwad
Residency (Plot no. 27/40-B) maasuring supar buildup area 51.014
sgml, situated at North Vijay Nagar Colony, Mauja -Lashkarpur,
Hariparwat Ward, Tehsil & Distt. Agra, in name of Smt. Suman Goyal
Wia Sh. Girish Chand Goyal, Boundaries as per title deed-East- Flal)
No. 205, Wast-Flat No.- 207, North- Open to Sky & Corridor, South-

Singh, 8. Shri Deep Goyal S/o|O

to Sk

ﬁ:mpﬂu};u charge with SB| on Reskential Properly Located al
plot No. H. No. 0-2, Part of Khasra No. 317/2, 317/3, 317/%,
17101, 317072, 3171073, 317720, measuring area 1 73.00 sgmi
|situated at Karamyogl Enclave, Kamla MNagar, Hariparwarl Ward,

Tehsil & Distt. Agra in nama of Sh. Girish Chand Goyal S/o Sh. Soron
Prasad Agarwal, Boundaries as per title deed- East- Plot No, (-3,
Wast- Plot No. D-1,Narth- Plot Mo. 0-45, South- Rasta

AJC No.
1656008700013003
1656001B00001200,
165600/B00001218,
1656001L0O0000421
|Branch-Surya Magar, Agra

4. Pari-Passu charge with 58| on Land on Part of Khasra No. 241/2,
situated at Mauza-Bholal, Mohammadpur, Tehsil Edmadpur, & Distt.
'|Agra measuring land area- 18790
R.M. Dairy Producis LLP lease hold rights, Boundaries as per title
dead-Easl-Remaining hall Part of Khasra No.- 241/2, Weast- Chak
road & Othar Proparty, Nunh Forest Area & Other Land, South-

Lther's Property as Baa
5. Pan-passu charge wl

00 Sq. Meter belonging to M's

on Flat
part of plot No. 26/250 and Part of le Nu. 203 A, mﬂaaunng Erea
170.13 sqgmt siluated at Vardan Homes, North Vijay Magar Colony,
Mauza Lashkarpur Hariparwat ward, Tehsll & Distt. Agra, in nama of]
Smi Radha Singh wio Sh. Ram Vinod Singh & Ku. Shivangl Singh
D/o Sh. Ram Vinod Singh having proportionala lease hold rights in
land, Boundaries as per title deed-East- Open lo Sky, Wesl-
Corridor, Lift and Stairs, North- Open to Sky, South- Opean to Sky,

lock-

6.Parl-passu charga with SBl on

Flat No. G-03 (Ground Floaor),

F) PNEB Owutstanding
17747 Lac + further interest LIRS0 (00
and other Admissible charges
w.e. . 30,04, 2023

and SBlI Ouistanding Hs.
288,36 Lac + further interesi)
land other Admissible charges
wiel 3. 10.2022

() 0609, 2023

H 1) Symbolic Possession

H}2) Symbolic Possession)

H 3} Symbaolic Possession)

H) (4) Physical Possession

H}5) Symibaolic Possession)

(AIRs 21 24 Lac
(B Raf8. 13 Lac
L!._IE_!_' 50,000/

(AL RS 9739 Lac
(B Fla 0 74 Lac
(OIS S0, 000 -

(AIRS 336,13 Lac
'.H..I: H.‘.- - 1‘.
(IR O e

(AR B3 6T Lac
B S (N~

Fumiture, Shri Bharat Kumar Sio
Shri Heerendra Singh, Add-
H.Mo, 1898, Jawahar Puram-2,

Alwatia Awadhpuri, Agra-
282010,
Shri Heerandra Singh

|(Guarantor) S/o Shri Shyam
sunder, Add:-H.No. 1898,
Jawahar Puram-2, Alwatia
Awadhpuri, Agra-282010,

Shri Bharat Kumar (Prop.
Poonam Furniture), Add-461/4
Panchkulyan, Agra

AJC No.0030009300041798

Extra Land, Jawahar Puram Housing Scheme, MNear
Neelgiri Enclave, Lohamandi Ward, Agra (UP) Area 83, 61
Sqmirs.,+ 48,07 Sqg.mirs., Total-131.68 Sq.mtrs. (In the
Name of Shri Heerendra Singh S/o Shri Shyam Sunder)
Boundedaries: On tha East by: Rasta & Exit 25 feel wide,
On the West by: MIG Plot No.
Plot No.198, On the South by: Rasta 30 feet.

Branch-Rajamandi, Agra

Last Date of EMD Deposit
E- Auction Date: 08.03.2024, Time :

EM of Factory Land & Building situated at Khata no. 253, Khasra
No. 865 Vill. Mahmoodpur Barse Tehsil Sasni Distt. Hathras Area-
3360.00 Sqgm Boundaries:-East-Chak Road, West- Chak Road

g |Borrower-M/s HATHRAS
FOODS PRIVATE LIMITED Reg.
e Add-Bisavar Bada Sumara
Pachwarl Bisawar Sadabad,
Hathras U.P.-204101
M/s Hathras Foods Pyl Lid, Work
\dd- Gupta Building Vivekanand
Nagar Allagrh Road, Hathras UP
Smit. Kusha Agarwal Wio Shri
Sandeep Agarwal (Director),
- Gupta Bullding Vivekanand
Magar Aliagrh Road, Hathras UP
Shri Sandeep Agarwal S/o Shri
Mahesh Agarwal (Director), Add-
Gupta Building Vivekanand
MNagar Aliagrh Road, Hathras UP
Shri Mahesh Agarwal (Mortgagor]
& Guarantor), Add- Gupta
|2|u|l=d'tng Vivekanand Nagar
iagrh Road, Hathras UP
Shri Adesh Agarwal (Mortgagor &
{Guarantor), Add- Gupta Building
Vivekanand Magar Aliagrh Road,
Hathras UP
(C No.0200008T700001697,
200001BOOOD10125,
20000/BOOOD10134,
200001BODO10480,
2000D1BOODYT05TEH,
20000ILO0DD0313
Branch-HATHRAS, HATHRAS
CITY, Hathras

0
0

There After Land of Gareeb khan

Kayoob Khan Gata No. 964, South-

SGB.

MNote:- (Including Plant and Machineries)

Block-C, part of plot No. 26/250 and Part of Plot No. 203 A at Vardan s

Homas, North Vijay Nagar Colony, Mauza- Lashkarpur, Hariparwat, AD Lac

Tehsil & Distt. Agra, Super Area- 248 .51 5q mater(As par valuation CiRe |00, OO0 -

report) in name of M/s Ram Meher Infra developers privata limited

(Lease Hold Rights) Boundaries as per valuation report;-East- Flat|

No. G-02, West-Open, North- Balcony, South- Parking. Hj6) Symbalic Possession
2|Borrower-M/s Poonam|EM of Property Situated at MIG-Il, House No. 198 with |E) 16.06.2021 AR 46,30 Lac

187, On the North by: MIG

Land of Gareeb Khan Gata MNo.

F) Rs. 18.99 Lac + further
interest
Admissible charges we.f
01.04.2021

G) 09.01.2024

H) Symbaolic Possession

.51
L IR 20,

and other

Date 07.03.2024

10:00 A.M. to 4:00 P.M. till
E) 18.10.2021
FiRs. 438 Lac +

interest
Gata No. 968, North- Land of | , 4. cible charges we.f

01.10.2021

G) 25.03.2022
H) Physical Possession

AlRs 47500 Lac

and othe pa

conditions:

5. For detailed term and con

Place: Agra, Date:

ditions of the sale, please

hitps:/laprocure. gov. in‘epublish/app.
Statutory sale Notice to BorrowernMortgager/Guarantor under Rule B(6), 6(2) 8 9(1) of the SARFAES| Act. 2002

STATUTORY SALE NOTICE UNDER RULE 8(6) OF SECURITY (ENFORCEMENT) RULES 2002
For any query please contact Chief Manager, Ph. No.: 0562-2522550.

20.01.2024

The sale shall ba subject to the Terms & Conditions prascribed in the Sacurity Interast (Enforcement) Rules 2002 and to the following further

1. The properties are baing sold on "AS 1S WHERE 1S BASIS® and "AS |S WHAT IS BASIS™ and “"WHATEVER THERE IS BASIS™

2. The particulars of Secured Assets specified in the Schedule herein above have been stated to the best of the information of the Authorised Officer,
but the Authorised Officer shall not be answerable for any error, misstatement or omission in this proclamation.
3. All utility bills/ govt. charges i.e. Telephone, Electricity, Housa tax etc. if any Shall be bom by auction purchasers.

4. The Sale will be done by the undersigned through e-auction platform provided at the Website https.//www. mstcecommerce.com on thal is
mentioned against properties AT FROM: 10:00 AM to 04:00 PM
refer www.ibapi.in, www.tenders.gov.in, www.msicecommerce.com,

Authorised Officer
Punjab National Bank

New Delhi


Deepak Goel
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Deepak Goel
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